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Mr. A. Dab Roy for the applicant. 

Mr. B.K.Sharma for the respondents. 

Mr. B.K.Sharma desires to take instructions. 

Prima fade unless the respondents explain 

all the circumstances relating to the previous 

order there appears cause to consider interim 

relief. Adjourned to 20.9.95 to enable the 

responcentS to offer their say. 
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20.9.95 Mr A.Deb Roy for the applicants. 

Mr B.K.Sharma for the respondents. 

By consent case is taken up for 

final hearing. Arguments of both the 

counsel heard and concluded. Judgment 

delivered in open Court. The application 

is rejected. No order as to costs. 
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• 	 CENTRAL AD11INISTRTIVE TRIBUNAL 
GUWAHAI1 BENCH :: GUWAHATI-5. 

DAON0. 	202 of 1995. 

DATE OF DECISION 	20.9.1995. 

(PETITIONER(S) 

Sh 	A U 	R 	 DVOCATE FOR THE 
PETITIONER (3) 

VERSUS 

Union of India &Ors. 	 RESPONDENT (s) 

h • 	 - 	
I-iDJOCATE FOR THE S ri B.K.Sha rma. 	
R ES P0 N DENT (s) 

THE HON 1 BLE JUSTICE SHRI g.M.C.CHAUDHRI,VICE—CHAIRI1AN. 

THE HON.'BLE SHRI .G.L.0 SANGLYINE, NEIIBER (AoIvmJ.) 

1 Whether Reporters of local papers maybe allowed to 

see the Judgment ? 

• 	 2. To be referred to the Reporter or not ? 

• 	 3. Whether their Lordships wish to see the fair copy of 
• 	• 	the judgment ? . 	 0 

.4. Uhetherthe Judgment is to be circuated to the other 
Benches ? 

• 	
Judgment delifereci •by Hon'ble•Jicë—Chairman. 

,0 



CENTRAL ADI'UNISTRATIVE TRIBUNAL, GJJWAHAII BENCH. 

Original Application No. 202 of 1995. 

Date of Order : This the 20th Day of September,1995. 

Jütië Shri 't9.G.Chaudhari,JiCeCh8irmafl. 

Shri G.L.Sanglyine 	embr (Adrninistrative). 

Sri Elarun Chakraborty, 
Sri Parimal Chandra Sarkar, 
Sri Utpal Kanti Bose, 
Sri Bhanulal Oebnath, 
Sri Dilip Kurnar Ivlazumdar, 
Sri Biswanath Mazumder, 
Sri Bhoia Pra5ad Kanu, 

B. Sri Phani Shusan Dey & 

( 	9. Sri Keshab Chandra Dey 	 .. . Applicants 

All the applicants are Substitute Porters in Traffic 
Department. No.1 to 5 and 7 to 9 are working under the 
Area Officer,N.F.RailhJaY,CUWahati and No.6 is working 
under Station Superintendent Lumding,P.O. Lumding 

By Advocate Shri A.Deb Roy. 

• 	 - Versus - 

Union of India 
Through the General 1anager, 
N.F.Railway, ulaligaon,Guwahati-11. 

Divisional Raihiay1anager,(P) 
N.F.Railway, Lurnding, P.O.Lumding. 	. . . Respondents. 

• 	By Advocate Shri B.K.Sharma. 

ORDER 

C:HAUDHARI j.(v.c) 

Heard both the sides. 

We directed by.our order dated 15.12.94 in O.A.No. 

22/93"that •'the iesplondents should consider conferring temporary 

status upon the applicants and to give them opportunity of 

being 6avaened for empanelfflent'for regular appointment against-, 

vacancies as may arise 'from time to time. Now by Ann exure-5 

dated 11.9.95 the respondents have called 53 Traffic Substitute 

Porters for screening test to be held tomorrow i.e. 21.9.95. 

By this O.A. the applicants seek a direction to the respondents 

11 
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to allow them to appear at the aforeaid screening test 

and thereafter give them regular posting in order of inter-

se-seniority. 

Annexure-5 clearly states that those Traffic Substitute 

Porters who were engaged prior to 1.1.1981 and have been 

granted temporary status under the order dated 22.12.1992 

Annexure-2 have been called for the test. Annexure-2 shows 

that temporary status was granted to 54 persons now included 

in Annexure-5except one on the footing that theywere engaged 

prior to 1.1.1981 and had completed 120 days work. The 

screening test therefore is clearly .e being held for that 

class of workers who were engaged prior to 1.1.1981 and have 

otherwise become eligible to get the temporary status. 

Admittedly as stated in page 4 of the 0.A.a1l the 

	

V 	applicénts have been engaged after.1.1.1981 and they te'- 
___ 	 el- 

also entitled to be g-ran4-ed temporary status. They cannot 

therefore be affected by the screening test which is being 

held nor arc eligible to be allowed to appear at that screening 

test. 	( 

The learned counsel for the applicants now contends 

that possibly some of the candidates mentioned in Annexure-5 
/7 

were not factually engaged prior to 1.1 .1981. This contention' 

is not raised in the O.A. and therefore we cannot go into 

that question on assumption or hypthetiC argument. Lastly, 

in sofar as the compliance with the directionbin the earlier 

O.A. is concèrnedthat stand;on different footing and the 

respondents are bound to comply with those directions within 

the ambit of those directions. Apparently it does not appear 

	

V 	that the respondents have taken any step$ in the light of 

thoe dirct ions so far. The proper course for the applicants 

would be to seek directions by appropriate application in 

the said O.A. i.e. O.A.22/93. That will afford. an opportunity 

contd. 	3.... 
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to the respondents to explain the position as regards compliance 

with the directions given in that U.A. If it would be Pound 

that the applicants, had a right to be screened alongwith the 

candidates in Annexure-5 it will be open to seek fresh 

screening and consequential reliefs notwithstanding the respon-

dents miht take steps to regularise the candidates mentioned 

in Annexure-5. With the remedy being open to the applicants 

to be adopted in O.A.22/93 and as the screeningis taking 

place with regard to such category of persons in which category 

the applicants do not Pall, we find no cause disclosed for 

consideration in the O.A. Any dispute as regards seniority of 

the applicants vis—a—vis the candidates in Annexure-5 can 

arise only after the applicants get temporary status and 

become eligible for regularisatibn in pursuance of order in 

O.A.22/93. Such aqu9stion does not arise inthis application. 

5. 	Consequently without prejudice to the right of the 

applicants to seek directions if so advised for compliance of 

the order in O.A.22/93 in accordance with the rules and 

subject to the observations made herein above about the 

position of applicants vis—a—vis the persons in Annexure-5 

as no cause of action is disclosed the application is 

rejected. There will be no order as to costs. 

( G.L.SANGrY 	
( 11.GCHAUDHARI

MEMBER 	
VICE—CHAIRMAN 

pg 
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DISTRICT: KAUP 

IN THE CENTRiL 4ADMINISTRATIVE TRIBUN2'L 

GUWAHTI BENCH 

An application under section 19 of the MrnirListrative 

Tribunal act. 1985. 

O.A.L2-of 1995 

Sri Barui Chakraborty and others. 

-Veris - 

• 	 The Union of India and others. 

INDEX 

Sl.No. 	particulars of 	ocument Annexure No. 	Page No. 

1. Memo No. E/227/Subs/81(T) I 

iDtd. 	11-2-87 

2. Memo No. E IV/Gr-II/ET(TS) 2 1 

Dtd. 22-12-92 

3. Order dtd. 24-3-94 passed 

in O.A.22/93 

4. Notification dtd. 25-3-94 4 I S 

5. Office order dated 11-9-95 

of DRM(D)LMG 5 20 

Contd. 2. . . . . . 
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DETILOF APPLICXL'ION 

f. PPTICUIR OF APPLICANTS :- 

1. Sri Barun Chakraborty. 
S/cD Sri Nani Gopal Chakraborty. 

2.Sri Parimal Chandra SarJr. 

5/0 Sri Suresh Chandra Serkar. 

Sri Utpal Kanti Bose. 

8/0 Late Niranjan Bose 

Sri Bhanulal Debnath. 

8/0 Late Gagari Chandra Debnath 

Sri Dilip Kumar Mazumder. 

S/O Late Kartik Chandra Mazumder. 

Sri Biswanath Mazurnder. 	- 

s/o Late Birendra Kumar Mazumder. 

Sri Bhola Prasad Kanu. 

SIO Late Sitararn Kanu. 

Sri Phani Bhusan Dey. 

s/o Late Iswar Chandra Dey. 

Sri Keshab Chandra Dey. 

3/0 Late Prafulla Kumar iDey. 

All are se substitute porters in traffic department 

No. 1 to 5 and 7 to 9 are working under the area Officer 

N.F.Railway Guwahati and No.6 is working under station 

superintendent Lumding P.O. Lumding. 

2. PRTICULR OF RESPONDENTS :- 

. Union of India. 

Through the General Manager, 

N.F.Railway,Maligaon, Guwehati - 11. 

2. Divisional Railway Manager (p) 

N.F.Railway Lwnding. P.O. Luniding. 

Con td • 3. . . . . . 
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P,RTICUL?RS OF ORDER AGAINST WHICH APPLICATION IS MADE :- 

Office order No.E/227/1/IM/TfC/SUbS/Pt. III dtd. 

11-9-95 issued by the respondent no.2 on the subject scree-

ning-test of substitute porters of L.M.G. Division. 

JURISDICTION OF THE TRIBUNAL :- 

The applicants declare that the subject matters of 

the order against which they want redressal is with in the 

Jurisdiction of this Tribunal. 

LIMITTION :- 

The applicants further declare that the application 

is within the limitation in seátion 21 of the Administrative 

Tribunal it 1985. 

- 	 6. FACTS OF THE CASE :- 

6.(i) Th at the applicants are citizens of India and perman-

ent residents of Guwahati in the State of Assam. 

(ii) That the applicants 

are all substitute perters in the Traffic Department, 

No. 1 to 5 and 7 to 9 are working under the Area Officer 

N.F.Railway; Guwahati, and No.6 is working under the 

Station Superintendent, Lumding. They are working as 

substitute Railway Employees continuously since 1981 

or 1982. 

The particular of order of appointment as 

substitute and date of Joining are as follows :- 

Contd. 4...... 
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Si.No. Nainesof substitute porters. order No. 	date of 

- - 

	 Joinin 

1. Sri Barun Chakraborty. 	EW'12/80/28 
Dt. 26-12-80 	19-1-81 

Sri Parimal Ch. Sarkar. 

Sri Utpal Kenti Bose. 

Sri Bhanulal Debnath. 

Sri Dilip Kr. Mazumder. 

Sri Biswanath Mazunider. 

7- Sri Bhola Pd. Kanu. 

Sri Phani Bhusan Dey. 

Sri Keshab Ch.Dey.  

EM/7/8 1/64 

Pt. 19-7-81 	29-8-81 0  

EN/ 3/81/91 
Dt. 31-3-81 	28-4-81 

EM/8/80/26 3 

Dt.3-8-80 	7-3-82. 

EM/5/80242 

dt.25-5-80 	14-12-81. 

EM/2/81/6 3 

dt. 21-3-8k 	28-1-81. 

EM/7/81/36  

dt. 21-2-81. 	25-4-82 

EM/2/81/36 

dt.21-2-81. 	7-5-81. 

EM/5/81/7 1 

Dt. 24-5-81. 	11-6-81. 

6(iii) That the applicants having completed acontifluOuS 

period of 120 working days long back, are entitled to get 

temporary status and consequential benefit of temporary 

Ra±lway Employee and also entitled to get regularisation 

after see screening as per their inter-se seniority. 

6(iV) That the last seniority list of the casual and substi-

tute workers was published from the office of the respondent 

No.2 in 1987, vide memo rio.E/227/SUbS/81(T) dtd. 11-2-87. 

The said list was prepared in order of seniority of the date 

of joining and it was mentioned therein that the eriteria 
3ke 4s1 	

( 

f or seniority was total No. of working days 

is same date of 	birth would be taken as criteria for 

the purpose of seniority of the candidates and that they will 

be called for screening test from the above list on seniorit/ 

basis as per requisrment. 
Contd. 5.... 

Ii 



- S •- 

The total No. of candidates in the seniority list 

of 1987 is 124 and applicants name occurs in serial Nos. 79 

,gO,91,1o8,122,I11,88,87 and 89 respectively. Be it stated here 

that the seniotity list of 1987 was prepared in cancellation 

of the earlier seniority list of 1985 and thereafter no other 

seniority list has been published and seniority list of 1987 

has not been exhausted till flow. 

copy of the seniority list dated 11-2-87 is filed 

hereto and marked asannezure A - 1. 

6(V) 	That out of the seniority list of 1987 the candidates 

named in Sl.No. 1 to 77 had already been absorbed as regular 

employee after their secreening test, but most of the candid-

ates from seriel no. 78 to 124 which include applicants also 

were not absorbed till now nor the applicanks were given 

temporary status as yet. 

6(VI) 	That the applicant although were working as substi- 

tute pcvter in the Treflee Traffic Department they were given 

temporary appointment for some time in electrical department, 

initially for four months from 28-12-87 and thereafter it was 

extended for another six months vide DRN/LMG'S letter No. 

E/227/1/LM / Tfc/Subs dtd. 28-12-87 and Letter 20. E/227/1tLM 

Tfc/Subs/87 dtd. 28-12-87.The applicant no.1,2,3, 7,8,9 were 

covered by that order and the applicant no. 4,5, and 6 were 

appointed by another order under EF(P) L.M.G. 

The applicants were withdrawn from the Electrical 

Department Vide. DRM(P)/LUMDING's/ letter No. E/227/1/LMITfC/ 

Subs dtd. 30-9-88 and then re-engaged as substitute porters 

in Traffic Department under A.0./GHY vide DRN(P) letter No. 

Li 

Contd. 6...... 
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I/Misc LM(Subs)dtc3.. 17_10_88.The applicant ]3iswariath Mazumder 

was re-engaged under station supdt./Lumding. 

6(VII) 	That the respondent no.2 without following the 

seniority list of 1987 granted temporary status to 54 persons 

allegedly substitute porters of Lumding Division under Memo 

No. E IV/Gr.II/EI(TS) dtd. 22-12-92. In the said order 19 

candidates who were junior to the applicants in total working 
----- 

days were taken from theseniority list of 1987 and all other 

names were outside the list. 

A copy of the Memo.No.E/IV/Gr.II/ET(TS) dated 

22-12-92 is filed hereto and marked as Annexure2. 

6(VIII) 	That the applicants being aggrieved approached 

this Hon'ble Tribun.l by filing applicantiOn being O.A.No. 

___22Lof 1993 pring for a direction to the respondent no.2 

for granting temporary status with consequential benefits and 

or maintaining 	 inter-se seniority of the applicant 

as per seniority list of 1987 for the purpose of sereening 

and regular employment, as Gr-IV staff. 

6(IX) That the Mon'ble Tribunal by order dtd. 10-2-93 

admitted the s aid application and on service of notie 

respondent caused their appearance before the tribunal and 

contested the case. 

6(X) 	That during pendency of the O.A.22 of 1993 the 

respondent no.2 by notification td. 16-3-94 published perters 

Contd. 7....... 



- 7 - 

a new list of 45 nO. of substitute porters of Traffic Deptt. 

who are purportedly elligible to appear in the screening test 

to be held on 25-3-94 at 10 A.M. in the chamber of A.P.0./P.C. 

In the said list also applicants name didnot appear and out 

of the 45 candidates in the new list only 13 names were from 

the seniority list of 1987, most of whom were juniors to 

applicants and rest 32 were from outside the list and all were 

junior to the applicants. 

6(XI) 	That the applicants on getting information about 

the said notification filed a miscallaneous application in O.A. 

23/93 for directing the respondents to allow the applicant to 

appear in the screening test of a 25-3-94 and to maintain 

seniority for absorption/ posting of the applicant as per 

seniority list of 1987. 

The Hon'ble Tribunal by order dated 24-3-94 direct-

ed the respondents to allow these applicants to appear in the 

screening test to be held on 25-3-94, and further directed t 

that the pendency O.L. 0.A. 22/93 should not he above for the 

respondetts to consider regular appointments of the applicants 

if they succeed in the screening test and are found suitable. 

A copy of the order dtd. 24-3-94 passed in O.A.22! 

93 is filed hereto and marked as Annexurb 1 3 1
. 

6(xii) 	That the applicants accordingly appeared before 

the screen;g conuittee on 25-3-94 and submitted a certified 

copy of the order dtd. 24-3-94 passed by this I-lon'ble Tribunal 

The authority on perusal o. the order suspended the screening 

test for indefinite period by notification no. E,/227/1/LM/TFc/ 

Contd. 8.... 
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Substitute/Pt-I dtd. 25-3-94. to that effect and there-

after no screening test was held nor any communication was 

made to the applicants from the office of the respondents to 

that effect. 

A copy of the notificationdated 25-3-94 is filed 

hereto and marked as arxnexure - 4. 

6(XIII) 	That O.A. No. 22/93 has been finally disposed of 

and this Hon t ble Tribunal by the judgment and order dtd.1 

15-12-94 inter-alia held that having regard to para 4,2 in t 

the Master circular issued by the Railways on 31-8-92 the 

substitutes are allowed all rights and privileges as are 

admissible to temporary Railway Employees on completion of 

4- Months of continjLOus service,therfie cannot be any doubt 

that the applicaUts are being engaged ever since 1981 we 

even though in different spells that it would be unfair to 

leave out the applicants who are included in the seniority 

list published firstly on 17-4-85 and thereafter on 11-2-87. 

The Hon'ble Tribunal also directed the respondents 

to earnestly and syrnpathitically consider the following 

aspects in regard to the applicants. 

Conf erring upon them temporary status within 

the ambit of para 4.4 of the Master Circular dated 31-8-92 

and to confer them the attendant benefits if they are granted 

temporary status. 

Giving opportunity to the applicants for 

being screened for empaxielmeflt 6or regular appointment against 

vacancies as may arise from time to time if necessary seing 

special approval of the General Manager to regularise thef 

Contd. 9....... •0 
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thair appointment and to include them in the relevant scheme 

if necessary by relaxing the cut of f date.. 

6(XIV) 	That the applicants thereafter approached the 

concerned authority to consider their case viz, temporary 

status, screething test absorption, regular-posting etc. but 

nothing has been done as yet. 

6(XV) 	That the applicant could learn that recently 

an office arder dtd. 11-9-85 has been issued from the office 

of the respondent no.2 on the subject "screeing test of 

subsi porters of LMG-DivislOn" whereby date of screening test 

of sub-porters of the Traffic Deptt. has been fixed to be 

held on 21-9-95 at 100.00 hns. at B.P.B. in SS's Office. In this-

office order names of 53 candidates has been given. All are same 

as of the list dtd. 22-12-92 (Vide, annexure '2') and none 

of the applicant's name appeared there. 

A copy of the office order dtd. 11-9-95 is 

filed hereto and marked as Arinexure 1 5 1 . 

6(XVI) 	That the petitioner begs to state that in the 

afiresaid of Lice order name of the applicants have been 

wilfully excluded inspite of the erders of this Hon'ble 

Tribunal dtd. 24-3-94 and 15-12-94 passed in O.AA 22/93 to 

maintain the senioroty list of 1987 for the purpose of 

screening/regular appointment and for that matter to allow 

the petitioner for the screening test. 

6 (xvii) 	That the petitioner begs to state that a vested 

interest within the N.F.Railway administration is trying d 

Contd. 10.... 



- 10 - 

trying deprive the applicants of their legitimate claim just 

to accomodate some others of their choice for regular abso-

rption In the Railway. 

6(XVIII) That unless the applicants are allowed to appear 

in the soreening test to be held on 21-9-95 there would be 

no certainty of their job and regular absorption in Railway 

moreover, the applicants having crossed the age-limits they 

cannot go for ,00ther Govt. jobs. 

6xIX) 	That the action of the respondents are disrimi- 

natory arbitrary and il]2 gal and inoperative in the eye of 

law. 

6 () 	That the applicants beg to state that they have 

common grievance and crave the leave of the Honble Tribunal 

to move this petition jointly. 

7. RELIEF SOUGHT FOR : - 

In the fact. and circumstances the applicant pray for 

the following reliefs. :- 

Respondents be directed to allow the applicants to 

appear in the screening test to be held on 2 1-09-95 

at Badarpur SSs off ice. 

Respondent be directed to call the applicants for 

screening test and give regular posting maintaining 

the inter-se senio±tty as per seniority list publish 

under DRM(P)/Lumdiflg Letter No. E/227/Subs/81(V0 dt, 

11-2-87 and firstly to exhaust this list. 

Any other relief and the applicants are entitled 

under the law and equity. 
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8. GROUNDS 

The above reliefs are prayed on the following 

amongst other grounds :- 

1) 	For that as per Railway Rules the applicants have 

acquired temporary status on completion of 120 days of service 

and has earned seniority thereafter. This cannOt be denied 

to them. 

For that the Respondent aught to have called the 

applicants for screenigntest.in compliance to the orders 

and judgment passed by the Hon'ble Central Z4dministrative 

Tribunal in O.A. 22/93. 

For tt, for the apathy of the Respondents the Junior 

of the applicants have been put in the process of screening 

test before the applicant; which is discriminatory and i 

violation of article 14 of the Constitution of India. 

(IV) 	For that the applicants have been denied the benefits 

to which they are entitled to. 

(v) 	or that theEe is no job security of the applicants 

inasmuch as they have crossed the age limit for another 

Goverhment service. 

(Iv) 	For that negligence of department in keeping records 

correctly and delay in disposing of the applicants claim 

they are put to suffer enormous loss and injury. 

9. INTERIM RELIEF : - 

(a) A direction that the Respondents shall allow the 

Coritd. 12...... 
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the applicants to appear in the screening test pdrpuant to 

Office order dated 11-9-95. 

(b) A direction that the pplicants shall not be removed from 

the present employment pending hearing of this application. 

he applicants declare that they have exhausted all the 

remedies under the Rules. 

The applicants declare that the matteregarding which the 

application has been made is not pending in any other Court. 

Paeticulars of 	kz-t/IP0 in respect of the application 

fee:- 	
'Q 

II. frL,&QJ 

An Index is enclosed. 

List of Enclosures : as in index. 

VERIFICATION 

I,SriUtpal Kanti Bose S/0 Late NirnJafl 

Bose aged abOut 34 years, by occupation service Railway 

Colony, New Guwahati, Guwahati-21 the applicant No.3 here-

by verify and declare that the statements made in paragraphs 

1 to 14 of the application are true to my knowledge, belief 

and informatiO. I sign this 18th day of September 1995 at 

Guwahati. 

~*j  - 	
js

C4  ~,%. 
SIGNTURE. 

I 
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N. r. Rai lWL 

M(P)'s offieC 

	

/ 	
Luniding 

• 	
\I' \ I / 	Sub :— Provisional Seniority list of Ct/Subs. 

• 	 ' 	 " 	 S 	working in Traffic departrcent of LMG 
1)iviulol). 

tn 	riri'*,1it''o £ -CL ubs .worki ng in 
trfCic deptment of Lurndinj Division r ,- hereby ub1iIied In order 

• 	of. senIority. The critiria for seniority is total No. of 4orking 
dnys. Where tOiki fl'i?flh(r of worldnq days in nurrie, dI€G of birth 
will bi takon .ix - 	cr.ltirin for thc' pirxne of seniority. Crind.t 

j 	dates will becalled for screening test fi:om the above list as per 
requirement. " 

Th c;riciidntei who will b c'nlied for screening 
te3t for from the aboe 110t,  w.t. 11 1iav to 1.;l riq with them t)io 
oriqinal documents in support: o C avJo, cui te, quo ii ficati on etc. 

lrl'is 	in caric& laion ' piv 	seniority 

:I.iit published under thi:; of1ce letter of 	ii number dated 
17-4--OS. 
Prnv1q1nni seniority 1i:L 

.7 

• 	Si. Na. ttion'. Total No. of 

No • work.ijc1ais ____________________________ _____________ 
3 - 1, 

71-
ri Sri ArunSrdar DNV 3997 

2. " Niranj an, Jan (UWn) h 	I3113 3.045 
3.. Tiroj riith 	Viifn OHY i 972 

• 	4. " Swin N. I r .1/04 
u nu Rn. Jdch rFc 1601 

I 	ru'lt. p 	(hs k 	li in 	y I 'ri 1 ('4 
/ . " III inn itç:ril 	n 	I 	I k 'iii n 	Liiiy  
B. " I3ijoy .  3aI)yal WIiA 
9 " Iloni QoL Chnkrnborty - 	i'' 	(yci) 	/ 1401 

10 0  ' tt: huLt1t 	UI IOUO I 	I1( 
1 •3()9 

w11 "  Bad 1 Ch. Dey .  LFG 	• 	V 1399 
12.. " Alok 	s HTI 	• 1378 

 " Babul Chakrabor- y MHU 1371 
 " Badalr. Dey P10 	V 

V 	1347 
• 	lb. " Bahul Deb ucu ' 	1334 

16. " Kanu Ch, Dey GHY 1292 
• 17. " •Swapan Sikder L'IG 	' 	• 1288 	• 
.18.;" Bimal Sarkar 	 ' LI(G 1263 
19. " V  P.aj 	Kr.  Jha 	, V 	c1-fY 	. 1262 

•V,'S' 	
2O" Subodh Deb 	 / WDT 1257 

21. " Siba 	Pada Poy 	/V. V ,. 	CJA 	. 	,'.. , 12E0, 
V 	22, " Swapan JbIraj 	( V 	D1 	

V 	 • • 	1210 
23, " Dhananj.oy Narnasudra 	•' A0/BPB V  1202 

4,. " Shankar Majumder • 1109 

V 

 25. 'hyama1Chakraborty . 	MUG 1.176 

V 

 ,,• 
VV 	Contd..,.,.. • P/2 	• 	

• V 

• 	:. 	, 	

V 	

: 	

V• 

\ ON 

0 

'S 

I 

4 V 

MPM 



0 

1 2 3 4 

26. Sri Baclal Kr. Ghose IFG :1167 
27..' " Tapan Seal ' P.1y.SchoQ1/U.G 1100 

 1nak Ch. Das TTI.A 1088 
 " I.Jush 	Waiy LMG 1075 
 " flimal Chowclhury 	 . AD/DPI) '1055 
 " A,iIt Malakar., 

S 	 1055. 	 'I  -" Mukti 	11a1c1rt. .1050 
 Har Mohan Das' Ao/RPfl 1050 
 " Swapan 	r. Das NJ[i 1047 
 " Sudhangsu N3th 	 . A9/BPI3 1033 
 " Sibendra Ch6 	Fu1 hO/J3Pfl 	. 1026 

37• 'Ranjit DutLa J\0/L'PB 	•0 1021 
38.. Barun Charxla HVI.K 1020 

 
"( Nirmal Chowclhury AU/DPI) 	. 1020 

 Purnendu Sekhar i.ebroy 1013 
 " Keghab Ru. Chakraborty Ao/13r13 1OC\,) 
 " Irtick Ch. Dey flT1 997 
 " imar'Ch. Doy rISE 991 

441 1r-j 	Seal ' 985 
 J<eshab Das 	 , IiPP 	I 972 
 r3abul Seal Nc(yd) 	. 950 

47 ia 	 . L.flG 922. 
48. " Dipak Dutta 922 	

0 

49." Itt±k rialakar 0'13I13 	. 920 
50. •" Tapan Chakrabort'7(16W1) US 	 . : 

3srn' 	c1tz 	surung'- --" 	-31Y--?v--  
52 

. 
" Pr-a nab Rn. I)as G 11 704 	 0 

 ' 
N1 11jU Copil D& A)/flI'fl 640 

•  " Prarlip !(r. 	Rirakayostha iO/BP13 	0  640 
• 	0  U  T.rKrnjit Yc1av 	 , S:.DU3/U1G 

0 
640 I . 56. " ri 	Iina 	Mukrj o 	

0  
(30 

'57. 0 ' 1' Shyanial 	Kr. it(11)Dutta LN 5132 	 0 

0 (;WM) 
' u liti'tj); 	c:1. 	141111111ttl  

• / 1,-S 9 . " tia ).a ni 	Knt . 	Dey ('I :'' ' 
O  •'• 	

600 of  Sre 	yr. 	L -i 	(u;ii' 
0 

0 61. " lip R-wi 
0 

3 ,  
/ 	62. Rudal 	Prsad IiY 3 -79  

 " Swart 	C'h. 	iYy (ir•1) 377 
 " rjrnai 	ch. 	ib G0  335 

/ 	65. " }3harat Cit. 	Lieka  345 
-, 66. Chandan Kr. 	Uhar 	 ' 341 

"..67. Gouuauiga 	Ch. Seti 	 ' , iIY 334 
. 	68. S'icfthan 	Nath 	

0  
3' 

• 0 	' 	69. " Atiku 	fln. 	L)ey 	 ' .,4'IC 	. 320.,,, 	•,., 
- 	70. Ch.itLarauJ nn Chakraborty (i1 vIM 

• 71. 
U 1'J 

0 NI nw 1 Ch • 	0oswrni 304 
. 72 iii1as ii 	Pragad S inujh 303 
73. " 

0 
 Arabinda Alhika ry (lCwci) 	' 294 

 " Tamal Bose 	 S 33 291 
 " H. Zabbar Au 

..76. Manual Das Li 2132 
0 	 , 	

• C)tttd. . .. P/2 

- 	- 

I.. 



; 	'-•. 

JA I- 

-3- 

2 3 4 

77 	S ri- Ft1jr;m 	no'.j (}[11'l) 	- 

- 

264 

LIt IC 246 Sana r  cho. 	) 
" 

ç 

2'' - 	--- S 	r3hupal S home 
( 	'Y 

 

241 •- 83 	Na nc1: 	r 	ja iji t p 	 t -, - 

• ',' 	 iu 	.i. Tnt. fli1Shyr i 85 	ê' La)shan Hazar. 
• 	Prabj Kr, i~).Poy 
fill 	 13husan .ey

jyj 

Bhol Pi:asacl  
/ Kes ha U 

'Pi,Jriina1 Ch, 	:J<aj:)Z 

I 	

3.,., 
- 	

' 	
1 G 	 232 

.224 	 p.- - 

	

1IMG 	 -. 	221 	- 	 '- 

,221- 

	

' Guy 	 . 	 220  
• 	•c!w 	 - 

) 717 -92.  "Bimal •I1ose 	S 'orij '14 
...93. ' 	Smal C1krorty - 12  " 	

Dipak 	Kr. 
212  " 	Sankar Lal Ro- GuY 211  " ,.Jokari Acherj 	(9 

' 
j G1Y 210 97 

96.  

U 	arayan' Oh. L1y1 
,° 	 LIt - ic 203 	-, Suni). 	 '' Kr. £s 	 / . GuY 199 

:9 ..../ Safikur Rh. 	1Jzar1I( 
102. I3huttu flajak 

LIMO 	
, 

[MG 
100 

/ 

c 103. 

- 	y 104. 
" 	Swa pan 	Kr. 	alar_(u-G1) 
U Kut. 

LIMO 
:178 
177 

,Jhrtini 	It - 	(W '- 	':iy 167 105. Ni khj. 3. 	DI ar I' 	-; 1C I 
Hr 

Milan 	a rka r 	1L' 
', 	F1II,iI,rI,;t)' 	Hik,lH, '  U 	IIIwi,) 

111/ 
1 	ft 	I 
It 

-- 

109. 
II3 	iJt"1IIL r 

we.r)ctI1. 

Rtrii 	Oh • 	Lii ha 	'\' 	- 
GIl'? 

T1.IY 
1 (0 
356 

11 0  . 
, 	 I.J 1 "1 13 

\C 	113. Jhanu 	t'iirnier (t OIlY 14 
.>.-114 . - Rup Ram Hlra-I -L1G 14 lshI 	t'lath  110  116. " 	Uttam Ghkrabort.('19 cuy 135 U 	Subrzi 	rTn3ka1f9 ±5(k 1410 131 

" Iinna1ai Ly L;f , tG 127 1i9, "Swapan 
 4 i20 " 	SÜUcU M1a1ar 

F 
- 

127 
126 	- 	• 

122 
a,3j p 	Kr • 	Dut.th c.-, 

Kr. . Di1ip 	MaJurw3r (()r) 
I M( 	'• 1 2 3 	 0 

li 	OEI :121. - 123. 
- " FU(IM • 	- 	L41(.' 109 • 	124. U 	afu11a 	Ch. 	lLLrItJM) -- LI.1(; 57 

- - - 	• 	

• Contd. . . P/4 
I 	

,• 
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'ZIS N. 	- 	) Sr/3 T ca fldjcJt L,  sintii L rjubmIL 	Ltte 	tc1 COPJ. 
of S(2/.T c?rtjfjcot 	within 	15 	yi 	from 

,, 
Lha 

(1t 	of 	IJiw 	01. 	th.I:j 	.ltI.ir: 

b) ILny re[re3!1tj011 on thu above !uc mnujt 
reach to LI-jr office within 15 Uay 	1rorn the date of ISSUe of this 	lotter. 

f 

	

UL V1 s i 0 1 vi I1iy .rklnyer 
( P) 

0,• 	 • J!!L 1 1 LU 
S . 

• 	
\ No. E/ 2 27/S1})S./8i (T) 	Dated 

Co1r to 	1) All SS/Ms/A!J 	(2) 	o/un, 	ti;c 
1 	3) A/YD/iOC, 	Ac•3/w;c 	( i;) 	wc/i 	(optq.) and I3P13 . 

office 

.U/L:G, 	13113, 	GUY & MUG 
t.aff ccnc?rnecI th-: 	rJ(:ive SuLoirUi,jte 8) 	

NCtjC 	ELi 	Loi 	)UI).ljr.t-j' 
y) 	1 iflCJDa 	Riy. 	Sch1()o1/rijrn3j nq 

J) l-y, 	
& r 

.5 

• 	,.; 	. 	•. 	 •: 	. 	
. 	 . 

'. • 
. 

. 	

I QI. 	J),I v.1 (ii 0Ii1 
 

.5 : 	

L j'.UL. 	
LjL!j 

	

.5-.. 	
., 

• 	 \, 	 . 	
.5 	 5, 	. 	1. 	. 	• 	

''1 .. 
•- 	

: 	. 	 • 	. •,• 	1, 	.. 	. 	. 	•.. 	-.. 	.. 	.. ,.•. ....
I  I 

.• 	

. F 	 P 	 1 

J 	 I 

• 	•Y• 	
•. 	• 	

:- 	. 	. 	: 	. 	- 'i . 	 . 	. 	 . 	 . 

S .. 

7., 	• 	 . • 	

S 	
• I 	 . -. 	. 

.5.5 , 	.5.5. 

P 

/ I  

. 

0/ 	.. 	.• 	- 	 0 	 • 
.5 	 • 

5, 	
• 	 .,: 	 . 	S  • 	.0;. 	• 	 . 	

.,.m 	. 	
;••• 	 • 

• 	. 	
5•_ • , 0 , 	 -. 	• 	.. 	 . 	. 	 - 	 S 	. 

- 	• 	. 	 • 	,. 	•• S 	 .• 	 •- 	 • 	• 	 . 	. 	 • 

0 	- 



	

4 )'v 	 1 	73i 
N. F. RkTII4  iy.  

Office of the  
Dlv iSOnEl Rly.Maneger(p) , 

Lumng. Q::EI'.. .g1aL. 	
c" 

 

'ho foliow 4 ng Sut'sttutis porters who hOVe bern OngpCed prior to 
1,.1. 8j and heva cxrnpleted 120 dpys work In different se11s are 

• 	hnrrby gjyrtted 	 end posted es sub 
ttute orb!r on pn,75/_ p.m. In scple 750.940/- rt stetlon 

• 	hown Pgr 4 nstf3nch 1roln •tti date of Issuing this office order end 
If neccsssty erises they w 4 1. be lieble to be posted at any other 

• 	stetion 8s.pr pr'cUco kLr(< ogue. This does not moen tht they 
nra ppo 4 rto'1 PS reu1.rr besis, They will be llrble to eppePr before 
tha scrrn1rig test for ebsortion in reguler post as and when screen- 
ng Is fldo. 

j 	 Nnio 	 -Y P r'sn 

.LSb.0 
Bhpe1 Shornn,S/0 Sri Bhebe 	GHY OJ.Rg.'TR/NQ. 
Rn • S home 

	

,2{ 	Snker Chowdhury,S/O 9hushnn 	GHY 	1 i Rg.'TR/GHY. 
,Cho1hury. 	 I•7 

	

i 3. 	Mr'.SeflkurRphprnpn 1Rzer 1 k, 	LMG 	q Rg.PTR/LHG. 
5/0. Mcl.SMciur RPhemRl Hnzrike. 
511yeme]4. CheIr eborty,S/O 13 1 rfl81. 	LMG 	Rg1Ti: ''G.. 
Joytl '-'hekrfborty. 

Ruben Drs.S/0.RrmpshCh,Des, 	BPB 	1 Wpterm 	umCere -  
tekor/BF TiE 0st 
Room. 

Menrin (lop Ci (10)n , U/o Liro ti 	• 01>1 	iU(.Wtt• i mnn/130I3 
Ch.Gope. 	 H 

	

7. 	MIleri Serkpr.S/0,&slsh Serker. 	LMG 	'' LR.PIR/IMÔ. 

So oNenr1,.S/ Sudiir Ch.Nand 	LMG 	Rg.PiR/DIIHI. 

	

9. 	Blmnl Boso.S/O.Keme12at1os. 	BPB 	h PTR/JRi3M. 	9• 

	

10 0 	Mlntu Ch.oy.S/0.I11mengthu 	WIG 	pi Rg.PTI1/LMG. ' ' 
Ll Pey. 

	

11. 	Senkar Lel Ehpdrn.S/0.Rarnosh 	BPB 	' PTR/MORk. 
Ch.Btiedr. 

12. 	Rdhlkn Chnkrborty.S/0.Resh 	BPB 	' PIR/BIliM3. 
I3eherl Chflk"eiorty. 

Mci. &bc1 Fehr.S/o.Md. 'br'u1 	BPB 	11 Rg'TR/KTK. ••... 

Kenu Mejum"er 1 S/o.S.1 Jogosh 	LMG 	, PTR /NLN. 
Mejtimdor. 

ebn Kr.r)p1jl.S/0.11.R.1)eul. • 	TJMG 	PTR/LKG. 

	

16 0 	•Khokeri Dutt.S/b.Jr.,gondrp Ch. 	BPB 	1 	DTR/IIJO. 

	

I 	
• 	

•••4.. 
,,, 2 •.. 

r 



\\ 

- - - 	 - - 	 - - 

	 • • - -. 
	 - ,* 

I 	 • 

17 	 Yr, 'oy 	°O.J 	nI Kr. 	GUY Sat . fl g . "1 /ci • s1' 

• 	?1. 	
• 	 1 

13. •jri"1: : 1  C1.E. ..O.L3ertiu Cti.'. 	LMG . 	R9.)1HRji. 

19 • Sw l'  I r, Th 	. /O. 	r.Dhr.BPB .•. W'termn Cltfl:C 

ter T/1Et hoom! 
BiB. 

2O 	Ju 	'rn i'.S/O.PLIum1 Hlrp. 	LMG t' Rg.PLWJMi 

LF "1 	y/,JPt!nr, 	OILY " pTWr. 

c;.r pey. 	- 

• 	92.  Tr. CtkL'bortY.&/0. 	 PB 	,. .t3ox Pott.r/i.1J. 

SEt I i.hrk'rortY. 	- 

P2, TIen Irp.6/O. 14 11k 1I1r. 	LMG 	" R. PTt{/11. 

}3hog flPrn ql P• S/O. 	rnctiPnPfl 	LMG 	i 	.'TR/T3i . 

.9r . . 

Yit p tr.S/O.JorpTh1r 	 BPB 	ii 	.R/KQT. 

• 	 2. iibrr t< 	 u Gop1 	OHY • ,, rg.D1/rJ. 

• 	•7. • 	tin' w- in LIr.,'O. 	rnjT1 tehn 	lIMO 	'i 	11R/WI. 

2 	T 	fl 111V. 1 /O.L.l 'lPsh h.Poy. 	OB 	, , g 0 TU/ FG * 

2. 	wkr h.l1 .S/O.L.tY Rrn 	Bc'B 

ioy. 
30. 	 i'rr: 	.S/0.L. m'i1yP 	rs. 	B 	" 	

• 

P1 1 	t. f '(1 y..'.).;3i rnr r 	OilY 	it .TR/I'•Q. 

13 r 4rrys1. 

•1ut 	¶f'L t 	h. 	 " 

• 	

/5l,, 

[..)/O. 	rrryrn 	BPB 	' PTR/J10 

• 	
. 	

I 

34, 9 luul i hrhU.0 S.it. 	
LMG 

!Th'rhury. 	• 	 • 	
• 

• 	 HhubcIflSHLi .b/O Jogefl Sefki ft. 	GuY 	pTIj1J. 

• 	36. 	Sgr 	.,C/O.iionoflfl ps. 	• LMG ' 	LR.fl2LMG. 

• C9 	p.bth 4T.S/O.U.K. • 	BB , 13cA  Portor/1i. 	
• 

• 	 0 ISnr1 th. 

•D 	
J'flI(r ( Iir./O.CY h.Guhr. 	GUY 	•' 	PTfl/JTP. 

• 	 it 	.6/,O.Jh1n1rflM0 	Oily'Ll 

flvt 	. 

N 	' S/O.J tan(r P 	LI4G  

Ch.Ptltt?s 	 S 	

S 	

S 

H 	• • 

	 3 

• 	• 	• 	 : 	• 

'"S 	•'•5• 	 i •• 	'S 



QHYI/6UbS.R.PTR/C K,  

C4~2). 41 

Rsheiiioy Snrma.S/0.1. orter/p1V. Styonc1rp SrrnA. 

Mr 1 niKt.chejeo,S/O. LMG LR.PTR/LMG, 
i3.N.kcaerjee. 

f11 Krun 	flhnth.Ev'O, 	L. B'B 
. 	 BOXTB/IM 

" Kiu?noflj 	Pbnth. 
V . 

 

Mni1<Sn SprrnpS/0 0  B?B PTRJU'tJ. 
KshltithSen3rme. 

J) 
 D
IG ---Gour;inpFi T) ns.S/O.IJPon'drn GUY Rg.PTRJ'NGC, 

Ch.Ts. 

47. Pilip Puttp,S/O.L.Bpro(iB BPB Rg.PTRJOTN. 
r.Putt.p, 

c,u48. N1kh1 	Pil3r.S/O.NFiresh LMG R['."1R!13XJ. 

 SWaPn 	utteT.S/O. LMG Rg.PTLMG. 
Har4  tosh Dutt. 

 rPiioy 	Kr.MAjurncor .S/0. LMG LR.PTR/LMG. 
JUgidish Ch.Mjumcor. 
Mnk Ch.i)oy./O.T.K.Dey. LMG " 	1fl.'TR/LMQ. 

,52. J Pgr1  ish C howIiury 8/0. LMG " 	1.'1R/L14G. 
Lurj ytCtinwdhiiry 

Uooy Ch.L)utL'tJ/O, LMU  fl•HJ I(/LMU. 
R- rlh ,- krlshnp 	I)itti. 

7 $hyfilflnl 	i3hnr./O.L. LMG PTR/NJN, 
.N.L3h'r1 r. 

/ 

for DlvlslrnPl R1y.MPnio(P) 
N. F. 1thi1wy : Lumc3jng. 

... 2 •.. 

lip- 

	
le 
	

1 



• 	•• 	
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/ 	/ ç 

:,. 2 	
'T7 

NoTV/Cr-Yj/ET(T. 	dtd, 	22. 12.2. 

Copy 2qrwnrdod for 1 nformRtion and fleccssry action to: - 

1. Stai'J conCornãd tliro. proper chno1, 

2, at-i/Ncc c7w/rvf - 

2 SSTs •- LMG,r.''J,DMV,BXJ,CPK,JID,GHY,1FG, 
MBG,HJO,BPB ,KT( ,1XJ. 

4 4  SM's -flHR1 JRBLI M 0R&,NLN,LKG,JMK,PGU,DS,KQI,IMG 
2111,0Th ,llX't{ '& :NJN, 
•o/rw. &PRM & 0/G1IY.11c(0ptg) & OS(Coniml) at office. 
Is roquestod to 8rrnro postIng of the4 pbove nntlonod 
substltutos with  'US is showLginst ee.ch 	vIsthg the 
off I CO without ( 1 ulny. 
I)(J/LHU, 7) CC/ET/Blil. 	t/c 

8 	0/G11l. ) Co y for P/c pso S. 

• 	10) M1 the 8bIo st2ff rohoroby advisedl to submit attested 
CODy of school certifiopte or affidavit In suoo -'rt Of their 
Cl tr of  hi r th Inc mdi n g one rc)cont p n8i)ort SI ZO )hOtO giipti 
I IIIIU ci 1 p1 ol y. 

In rth p' 
2122 	 • 

•, 
r P1 vi ionpJ j] y.Mrnür(p ) 

, 

' 	•.-• 

\ •;' 
• 	

. 



L Shri Bhanulal Debnath, 

Shri Dilip Kumar Mazunidar 

LAJ 

CENTRAL ADNINISTRtT1Vt TUBUNAL 

•-<: 1/ 
	 GUHT18NH 

M.P. RA NO.39/94((' 

B. Chakraborty & Urs. 	 •0 	Applicant 
!s. 

Union of India & Oro. 	 .. 	 fle9pondont3 

PRESENTS 
I-ION' 3LE MR. JUSTICE S. HAQUE, VICE CHAIRMAN 
I-ION'BLE SRI G.L. SANGLYINE, rvlr13ER(A) 

For the applicant 	.. 	 Mr. B.K.Dka, 
Mr. G.P. Bhowmick,Advs. 

For the respclt. 	 .. 	 Mr. B.K. 5 h3rma,Rly.Adv. 

ryQJ H 

-j 
.3 

- COURT'S QIDEI 

Dt. 24. 3. 94 
	

OR DER S 

•0I 

St 	Learned counsel Mr ,  3.K.Deka 	. 

rnes this Misc.Petitlofl on behalf 
of 9(nine) applicants namely, 	t 
Shri Barun Chakraborty,Shri Parimal 

11 Ch.Sarkar,Shri Utpal 	nBo-L 

Shri Biswanath, Mazurndar,Shri Bhola 	' 
'j 	Pd.Kanu,Shri Phani Bhusn Dy and 

Shri Kes 	b ChDey of O.A.22/93 
praylnc 	c'r 	a direction on the 
respondents to allow'the applicants 
to appear in the screening test to 
be held on 25.3.94 in the Chwb.r of 
APO/PC at Lumding pursuant to the 
Notification No.E/227/1/LM/TFC/SUbSt.1 
Pt.II dated Lumding the 16/3/94 
issued by ttc DRM(P)/LUmdiflg,NJ. 
Railway. Th- 	screening test as per 
the Notiflc'ion isto select personi. 
from the working traffic substitutes 
porters to fill up 32 numbers of UR 
post and 13 numbers of SC poate.Copy 
of this application has been served 5  

-...-..i 	mr 	A Y.Sharms.The 
J 	'-'II 	9 L.LVYJ 	'uIL4iw 	...- 

matter is very urgent for conside' 

I ration and decision on the prayer 

as lho Sorcorling test 13 going to 
be h.id 	 'th 23194. 

ird !r Eka on behalf of 

app1icnt9. Also hrd learned 
t3.K 

.1 ........................... 	
-. 

I 
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- 	 Contd. 
•a' 	L'; 	.1 	1 TI' 	 . Perused statements and grounds in • 

this petition praying for thdjrec 
tions 	The last screening test was 

• 	. 	•.•,. 
held in the year 1987 wherein 124 
candIdates 	ncludjng these 9(nine) 

• . 	. :) • applicants were in the list. They • 	. 	 .. 	

* We.tn Si.. b.7999,9O,91,1OS,j, 
............................ 	.'•411 9 .88.,87 .and 89 respectively in 

;. 	 . that.ljst..t of 124, of that list 
the sl.rs. i. tq 7. 7, were absorbed 

. 	, açter 	he screening test in1987. 
.................••.•. 	.. 	. 	. 	.. 	. 	• The left over .candidatesâluding1 

.the applicants were waiting for the] 
next screening test. But no test was 

; 	':•::'H. 	. held and now decision has taken to 
• 	, 	 .; 	. 	. 	- hold the screening test on 25.3.94. 

It is to the surprise of the 8ppli.. 
. 	. canis that they have not ben called 

• 	•• 	. 	,. 	.-.: 	 . 	. 	. to appear in this screening test.In 
O.A.22793 4Stituted by these nine 

• 	•: 	 . cpplicants pxaying for direction on 
respondents for holding their screen 
ing test and empanellinent for their 
regular appointment. 

,,.• 	f4 Upon hearing counsel of the" • 	.• 	• 	\ 	. c• f parties and considering facts and 
• 	 t 

J\ %' 

circumstances and the grievances 
of the applicants in O.A.22/93,wo 

 consider it just and expedient to 	11  • 

pasthe following direction/ .;, 	i• 	'i 	•' • orderi 	 P. 
V 

• 	- The respondents are directed 
• 	.• 	 . to allow these nine applicants to 

appear In the screening test tobe 
neld on 25.3.94 in the Chamber of 
APO/PC at Luniding pursuant to 

- 	V jtiftcation ratcd 	5.3.94 rfrred 
V  obov. 	Fr.y 	if 	O.A.22/93 

a 1 	not 	• 	or the 
nts to conc1dr rogular appont • V V  

.•• 	• 	• 	• iiint 	of 	the 	ipp1icant 	If 	ty . 
Irr' -  '- 
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are found suitable. 

Inform all concerned immediately. 

The applicants are permitted to 

oerm copy of this ardor on the respondents 
V. for compliance. 

•' 

This Iliac. Petition is disposed of 

with the aboce order. 	 . • 1 

Sd/.-Vioe—Chalrman 

Sd/... Pbmb.r(A) 

• 1 

Mama. No 	 ot. 

information to s- 

rn 

1. The Ceneral Manage;, N.E. Railway, TMeligaun, uwahati-11, 

i_-i. The Divisianal Ilailway ManagsiO)o N.E. Railway, Luiudir.,Naga.n. 

Mr. U.K. Oaks, MV., High Court, Guwahati. 	 .• 

Mr. U.K. Shatma, Rly.Adv,, CAT, Guwahati., 

A 

SECTION OFFICEfl() 

e 
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NNEXURE - 4 

Notification N.F.Rly. 	DRP/LMG 

NOE/227/1/LWTFC/Substitute/Ptl. .25-3-94 

.4 
	 For unavoidable circumstances it has been decided to 

pending the screening test as all UR candidate of TFC substi-

tute till further order. who were called to appear in the 

screening test on 25-3-94 vide notification no. E/227/I/LM 

TFc/substt. pt-Il dateed 16-3-94. 

For DRM/P 

\ 	.,\ 



4 ,41>) 0 

N.F.flaj1r 

OFFICE 	 Office of the 0 	
1,B1y,4anagpr (P), 

Ling, dtd: /1 10195 7  

	

Sub_ 	 te;t of 8ub. Porters of JuG 

1 1ho fol.wtng trffc subb. 	rters who were engaged prior 

	

• 	i.i.s1 mcI have been grcntodT,s2511 undar this off 
iCO order No, E IV/Gr.II/I/g/Ts ) dtd 22, 12. 92, .ai'o hrthy tivio(t to appear hoforo the ScreenIng tost whIch is fixed to ho ho 

ILl Ofl 21/09/05 at 10-00 lu's, at DPD in 53$g Offico. 

All th0 cIjditos wo hcroby 1visd to bring thoir 
fIrst nppothtiont iottors/ordors,schooj cortirlcato, cnto CcrtUC0 

	

• 	etc, 	orinal and dupiLc1 	Of eaCh to Pruco(I the scuae at the time of scr rjn In g to st, failin g whlch no capd Id ate will be ailo,I to • 	appear In thb scrfl5 tost. 

It ni - ' 
kind)r be onsro that no cd Iilato will be allowed, in the • 	subequent absontee test without any v aild reons 	d docwnent'y proof. 

This ISSUO iIth the approvj of com1)ot(1t authorIty, 

	

• 	Nrinos of candldste3, 	 0 

Si. Naie 	 Fatlior's nne 	Plac0 Of 

	

• - 	
No. 	• 	 0 	

working undor H 	 -_ 

1, Sw,I flh u pal Sb oi:io 	SrI flh aba l • omo ia Port cr/N CC. 2,)"S mkar Cho.rlhuj-y, 	" fihush ' Cho ..11)ury, 	I / Gil, 3. Md. Saf1c,' Ilci 	lid. Saiduj flabman 
Hazarika, 	 Hazarika 	flg.PTII/IJIG. • - 4,rI SYctnaiC 	thortysi I flIr.,.,l Joyt 

	

Ch zt}cr abo 1' ty, 	I I. PT Il/lu i C. 5. "Ib en Das, 	 flaosh Gb. Dos, 	Wat erm an - cu,: Car0 t akor/ 
BPB (TTE Host loom.) 6," Nanda Thi1 Gop, 	rj Burosl-, Ch. Cope Call hoy/L1PJJ • 7. 11  Mi. ici Sarkar 	 " shsh Sarkar 	fl.fl.1Jatorf1/IJ4G • B. Ashok •Nandy' 	 SucthIr th.N -iiiUy 	..,do_/1J4G. B1rn1 Dose 	 " Kctnil Pati. BOSe 	Porter/sC IlIntu Qi,oy, 	" Hinngsiu Lal Dey,. 11g,11 ortGr/4Q, 

	

• 	
ii." San kar La1 Dhadra, " flaesh Q.Lhctdra, Porter/jiO, ' 

IllhIk Chctkrthorty," flash Bo1, n. 0 	
crorty, 	PortcWi. lId, bdu1 Fata 	

Gb 	th
lid, bdul Latif 	HG POrt&/KTX 14.3hr1L Kanii Majunider, • Shri. Jogosh liajumdor Portor/tIN, 

	

• 	15," P'eban Kr,Pan. 	" H. flPau1  16, 	 Box/Portgr/1J40 " lQlokon Dutta, 	. 	 U 	

Porterjjo. 17," S.iapan ku,Dey, (SC) 	" JiIn Ki .Day, 	liG.Pt/NCC. 

	

• 	• 	18." Dhabon Ch.DQS,C ) 	" Doru C1.Das, 	.-clo_/ LKG. 

	

• 	19." SushIl. l',Ir, 	" e1namit Kr,Dbr, 	Waterj;,an -cu_' 	tajcer • 	 0  
20. Juna 	 TTE/ost/n001,pj3 	

0 

" 	ilcn Hirn,(SC) 	" Dhumal IlLi'a, 	
fl

Box Portcw/cPic, 21, " P ann a ia]. Dqy, • 	" J atluth' ci H oh cu l), i/P or tar / (2 IV, 22." PrnotIiosh Gbakraborty, " Sashl Er.Chakrthoi - ty, Box Portor/KXJ 23. 1 Tiken liira(SC) 	" PilI1cx,3, 	Porter/JipN. 

	

• 	2." Dhogram flora, 	"Panchanan Horn, 	-do_/DSR, .25." Kalu Dutta, 	 " Jogendr Kr.Dutta, Portor/CNE. 	
0 • 0 

• 	

0 	 • 

• 	 - 	

0 	
I 	 00 	

. 	
0 	

• 	
• . 

0 	

0 	 • 

5 
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. 	 - .- . 
.Subr a I 	frkr (SC) sr IL Jdu 	(pa1 	Kari:i £kr 13ox P:. 	/111G. 
Sh. PUAfl 	Ch,Lh NLrnjn 	lch,i Pu. 	/flXfl 
' T 	Ddy L,L. ia:-h 	C. 1)cj , R, 	-./T3PB. 

' 	Sank 	Ch, Roy, L. 3ity 	R 	Roy Pu 	•:/4 
3D." 	ntrit:o K.Da 	(SC) " 	L.at 	i 	ulya •Das, P. 	L. 	113G. 
31." Dui:.1 Kt.l3ctidya, 11j.indra Baiclya 1.iar../IcYQ. 

rL'4Ti. "  F 
33. 	l)ebnio th.11uy, " ir;'y on 	Ch. Roy, PIt-,443N 
34." BhL Dt1LIury, ' 	.ILDnd:'i.ry Po 	/ftX. 35 	I3h?11 	jç it 

" 	3c.tg.v: 	Dais )  
3'?." Nctyu 	Dzbn0th-II 

P 	'ik' 	rnjai 	Da3, 
"U. K. Dbnith, 

Lh Pc' 	/i34 C. 
UG P:l;.  38 	" 	l(.T1c,' 	(i:h c 

" Dj:;' 	DuLa, 
" i)ejy Bh 	C?ha 
" 	J..nth'a 

Lfl Por ; ,."/NGC. 

" S',p 	Dutta-I 
Muhon 1)u " 	J,i.ndi ti 	C}i. Dt 	o, 

t, 	Lii P: 	t/NGC. 
HG Pc 	/i3flLd". 41." She;. S,uj.n Dos, ' Dhana ili 	Dis, JiG Pcxt../i.(i1. 42. " 	it 1'I,'.'.nl Knt. 	berJee " )3.N. .cirjee, Lii 

43." Karun 	D.bnnth, " L1(lurnozit 	Debath,. Pd:ti:/D:,A. 44. ' Man.k 3ri Sarma, " 	Kth1.t.sh 	32nSarrn -do-/DPU, '45," 'Gou.c an ga Dos (Sc) UpGndrki Ch,,D,)s Rg.Po.. ;,'Gc. 
46, 	Di.1i.p Dutta, " Li3wod 	Kr.Dut to, LII Pc.. 	/t\1 GC, 
47 • " Ni. Ith 	1 Dh or N or o sh Dh ar, P. G. Pu:: 	/ Cli £ £. 
48. " Swap an Dutta-Il II1ti'.tO51) 	Dutta, -dc/J41 	.ng. 
49." Pranoy. 1(r.Mumder, " Jogosh 	Q.14ajuthdr, Lii Pc 	'./.HG. 

".Mri11c•Gh.Dey, " T.K,Doy, •. 	L.[LP. .-..:;/LMG. H 	Jctg 	.:.]i 	Cho'tlniry, (SC) Surjy0 Chowhury Par 
52, " I3ejay 	Ch.Dtt0 2  •EPdha .Krishna Dutt,  
53. 11 	Shy 	mai. i3h1ro, 	. P.?i.Bhdra, Po/iLT. 

for 
i'1.F.I1y, 

NoE/227/1/u1/rfc/sUbs/ps.Ifl dtd: 	/09/95. , 
Co py for'•ydocl'for 	rforznotton 	nd n/action so;- 

SS' s/ 	lli0,DP13, G{.1 	NGC,SCA,MO.n,CHfl13,1cIX,NL1,HJO 	,14G,11BG,1cYQ, 
RXRX,RXI1, Ldfl,i3IILF, AGr, i)C 	UPU, SI-ITT, IPN,DS 

3iD,.iSSN 

C GS/N CC '  
P., CNE,[.2Ui/NGC, 

Thoy 	O10 1'O 4uos (I to SZ1I) 	ond 	ci LI'OC t 	Ilio tal' 1' 
w 	king unde' 	theni co proceed  to  BPL to oppeor 	.in 	iuing 

rii 	téit.to be held on 	21/09/9.5 at 93 1 s/3P13 chuh. 
Tiy ao aj.so advLsed to subr.i.t 	their workLngreprx:1 . 	•. 

c: ;oct p:oforrnct ( 	enclosed) 	in the niie of P0/PC/unS. 
covr un or before 16/9/05. 

D.1/fl4 iJ 	(3) 	RC/iflG 	DPi) (4) 	hr1/rYi3PD, 	(5) TTE(r 	•;)/BP B. 
.) 	(S/(nrn/fl4G, 	(7) 	OS/Optg/Ll'IG. 	. 	. 

: 

for 	DI'1(P)/g. 	. 
/ 	. 	•. N.F. 	lily. 

Toptxr. 	. 	 . . 	 . 

I 


